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OO‘D‘.I\IO. 325/95.

JUDGMENT Dt,10,.3.95.

(AS PER HON'BLE SHKI JUSTIICE V,NEELADRI RAC, VICE CHAIRMAN)

Heard Shri S.Ramakrishna Reo, learned counsel for

the applicant and Shri N.V,Kamana, ledrned stahuing

counsel for the respondents.

2. The applicént is challenging the crder No.
BII/3/8/94, doted 5.12,1994 of R-I to the extent of
his trensfer from CRP Camp PO at Rajendra Nagar Mandal

to Yacharam.

3, We feel that in view of the allegations made by
the sppiicant agairst the impugred order of transfer,
it is & matter for consideration by the Cnief Postmaster .

General, A,P,, Hyderabad,

4, In the circumstances, the applicent is free to ﬁake
o representation tc the Chief Postmaster General, A.F.,
Hyderakad for his retention at CRP Camp PC on the grounds
xhax which were referred to in this OA,and the same has
to be considered by the Chief Fostmaster General, A.P.,
Hyderabad on merits. The Chief Postmaster General has

to dispose of the represeptaticn of the applicant bééng
filed expeditously and preferebly within two weeks from
the Bate of recelpt of that representation.
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5. The applicant applied for leave from 21.2,1995 to

13.3,1995 and the same was re jected by the memo dated
C_5v~\5‘“‘.*4 “*'\ '
22.2,1995 which is said to have been sﬂﬁ%—iﬁ RL No.2504,

T
dated 24,2.1995: Whigg is ss&id to have been recelved by

the appiicant or 28.2,1995, vide Annexure~XY)‘

6. Tn view of the order which we passed in this OA,

Ye for the leave
R-I has to conszder the leave applicationfepplied by

the applicant froma2gg?$ 1995 to 13.3,1995 and alsc the
. DA .
extension of the leave if he is going to for .-

7. The Ch is ordered accordln ly at the admission

stage. No costs./ .
N
(® JRANGARAJAN) ' (V.NEELADRT RAO)
MEMBER  (ADMM, ) VICE CHAIRMAN

DATED: 10th March, 1995

Open court dictation. }%kﬂﬁm

Eeputy Regis rar J)CC

vsn
To ’

1., The Sr.Superintendent of Post Offices Vgh?"“”‘“k;dﬁ?‘
Hyderabad South East Division, Kachiguda,Hyderabdd

2. The Director of Postal Services,
Hydersbad City Region,
O/oPM5, Hyderabad.

3. One copy to Mr,.,S.Ramakrishna Rac, Advocate, CAT.Hyd.
4, One copy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd.

5. One copy to Library, CAT.Hyd.
6. One spare copye.
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IN.THE CENTRAL ADMINISTRATIVE TRIBUNZ,
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Pismissed.
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